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258 Cotton Control [1952: T-N. Aet XV

- TAMIL NADU ACT No. XV OF 1952]%. |
Tue YTamin Napu] COTON CQNTR&_ Acr, 1952,

(Received the assent of the President on the 25th December
1952 ; first published in the ¥or 8t George Gazette
on the 31st December 1932.)

An Act to provide for regulating or prohibiting the cultivagion

- of any specifiec varietv of cofton, the mixing of any
specified variety of cotton with any other variety of
cotton and the possession or use of, or trade in, any -
specified variety of cotton in cerfain areas in the
3| State of Tamil Nadu]. '

WHEREAS it is expedient to provide for regulating or prohi-
biting, in cxrtain areas in the 3[State of T=mil Nadu], the -
“cultivation of any specified varicty of cotton, the mixing
of any specified variely of cotton with any other viriety
of cotton and the posssssion or use of, or irede in, any
specifizd varicty of cotton ;3 It is hereby enocted  as
follows -
1. (1) This Act may be colied the *[Tamil Nadu]

Short ti
am{l °£m;:,]f, Cotton Control Act, 1952,

(2) It extends to the whole of the 3[State of Tamil
Nedu.

efinitions. 2 In "ghls Aci, unless therc is anything repugnant
in the subjeci or context,— '

(@) conirolled area™ meons an 2ree specified in 2
notification issucd under section 3, sub-scction (1) ;

(b) “cotton” includes corion plare  girned and
unginned cotton, cotton waste and cofttou seed 2

1 These words were sabstituted for the word “ Madras « by the
Tamil Nadu Adapl.:i‘;f;on of Laws Order, 1969, av amended by the
Tamil Nadu Adapta?ton“gt Luws (Second Amendnient) Order, 1969,

2 For Statement of Oi\jccts and Reasons, sce Fore St George
Gazetre, dated the 2nd July 1952, Part 1v-A, pages 38.39,

8 This expwession was substituted for the expression ™ State of
Madras < by the Tamit Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amend-
ment) Order, 1969, B -




.{¢) ** Director  means the YDirector of Agriculture,
imil Nadu] a._ndﬂncludes' any person who is 2uthorized
the Government to exercise or perform any of the powers
uties of the Director under this Act ; -

d) “ Government * means the State Government ;
(e) " notification” means a notification published in
YFort St. George Gazette ; - |

(f) “prescribed ” means prescribed by rules made
er this Act ; nes _

() “ probibited varicty of cotton in respect of any

A" means any variety of cotton the cultivation of which
prohibited ‘in such

. area under clause (i) of section- 3,
section (1) ; | | |

(h) “standard cotton™ inrespect of any ares, means
y variety of cotton the cultivation of which is permitted
sggh area under clause (i) of section 3, sub-section (1),

3. (1) The Government may, by notification, in respect
any area specified therein —

3 Or

» (iif) prohibit in such area the mixing of any variety
andard cotton with any other variety of standard
on'or with any prohibited variety of cotton ; or

~ (iv) prohibit or restrict in such area the possession
use of, or trade in (@) any variety of standard cotton
xed with any other variety of standard cotton, or ()

¢ prohibited variety of cotton, whether mixed with any
ety of standard cotton or not,

(2) Beforcissuing a notification under sub-secticn (1),
overnment shell pablish in the prescribed menner a
of such notification together with a notice stating that
bjection or suggsstion which may be received by the
rament within the period specified in the notice (such
fod - baing not. less than two months from the date of
Mication of the draft) will be considered by the Goveri-

u

s expression was substituted for the expression * Director of
ilture, Madras ** by the Tamil Nadu Adaptation of Laws Qrdcr,

y the Tamil Nadu Government Gazette.
25-3~17A
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Power to _
specify the .
. () fix the variety or varieties of cotton the culti- Cotton f be
ion of which is permitted in such area ; or ' 1vated,

_ . : ete., in
(ii) prohibit the cultivation imn such area of any Specified

iety of cotton other than any variety fixed under clause 3ras:
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(3) Every notification undar sub-section (1) shall also
b: published in  he regional language of the arca concorned
in the prescr.bed manner, - -

Grantof 4, (1) Notwithstanding anything contained in any
e NOtification issued under scction 3, sub-section (1), the
ta mix GOV rnmant muy, by notification, psrmit, in any faciory in
cotton. which cotton is mrnufactured into yarn or cloth, any variety

of standard coiton to be mixad with any other variety of

standard cotton or with any prohibited varicty of cotton

Provided that the cotton so mixed is not made info
fully pressed bules and is used in such fictory exclusively
in the manufacture of yars or cloth,

(2) The owner or person in charge of the factory shali
maintain or ciuse to be majntained a register containing a
daily record of cotton other than standard cotton received
into, and use! in, the factory. He shall preserve such
regic*=r for a period of not less than two years from the
Aate of tne last entry made therein,

{(3) The owner or person in charge of the factory shall
produce the register meintained under sub-section (2) when
required 1o do 35 by the Dirceior or by sny porwon suthes
rizzc by Bim i this bohalf

Penalties. 5. (1) Any person who, in any controlled aree, in cone
travention of the provisions of this Act or of 2ny notifica-
tion issued or ruie made thereunder,— |

(a) cultivates any prohibited vasicty of cotton, or

(b) mixes or causes to be mixed any variety of -
~standard cofton with any other varicty of stan“arc cottonor
with any prohibited variciy of cotton or posscsses, uses, or
trades 10, any varicty of standard cotton mixed with z’m'y |

other varicty ¢ 'sian’ard cotton.or possesses, uses, or trades -

in, any prohibize<l variety of cotton, whether mixed withany
variety of standard cotton or not, or T

(¢) knowingly in sny other moenner wavencs
. i wT 1 conira
any rule made under this Act, R v¢nes
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be punzsha.b!o with. fine wl:uch mey, in the case men- - =~ - L
joned in clouse (a), extend to twenty rupees and for'a ..
ond or'subsequent offence with fine which may extend
o fifty rupees, and in the case mentioned in clause (5), .
ith fine which may extend to ten theusend rupees Yand
he ‘case mentioned in clause (¢), with fine which may .
xtend to five hundred repcee 20d for 2 second or subse- =
oﬁ'ence thh fine WblCh may extend to one thousand - .

(a) in contravention of the provisions of section4; - S

-3¢ '_ ion (1) malies the mixed cotton into fully pressed B

ruses the mixed cottonotherwxsethanmthe manu-

f yarn or cloth in that factory ; or - L
(b) fails to comply with any of the provisions of el

ection 4, sub-secticn (2) or sub-section(3) ; or N
‘(¢) knowingly in any. other manner contravenes o

ny rule made under this Act, .. . - o

111 bé pumshable with fine which may sxtend 10° ﬁve
- hundred rapeesard for a second or subsequent oﬁ‘moewnh:‘
ﬁne-_whlch may extend to one thonsand mpees .

1 cotton in respect of which an oﬁ’enoe has bee _Coaﬂacatim
comn:ntted under this Act or anyrule made thereunder and

ery box, receptacle, package or covermg containmgsuch
stton shall be liable to co nfiscation. ¥ - : =

--.:'"(l) Where a Court trying an oﬁ‘enceunde this Actor-.=-Pmc
iy rule madethereunder considers that any thing is liable for W‘ﬂ"
;-conﬁscatxon under- section 6, it-may, after hearing the ” cm"“‘
ywrson, if any, claiming any rlght thereto and evidence,if ~ ©°
which he may produce in suppnrt of his clalm order s
ts confiscation.  ° s
?’-.7'( 2) Where-an offence has been commxtted under tms_ ;
Act or any rule made thereunder, and the offender is not -
snown or -cannot be found, or when anything lable to =~ .
confiscation under this Act ‘and not in the possession of -
xny. person cannot’ be satisfactorily accounted for, any -
sficer :authorized by the Government in this behalf may
iold an enquiry and may order confiscation 1 -

~ Provided that no such order shall be made before the | -
txpiration of one month from the date of seizure of the e
h gfllable to confiscation or without heeringthe person, = o

: These wotds, letter and brackets were added by section 3 of, o {
and ‘the Second Schedule to, the Tamil Nadu Repealing and ' C ¢
Amendins Act 1955 (I‘amll Nadu Act XXXVI of 1955.) ~ S

' ToH




262 ' Cotton Control [1852: T.N. Act XV

if any, claiming any right thereto and the evidence, if any,
which he may produce in support of his cleim.

rowers of 8. (1) Any officer authorized in this behall by the
entry and Government may, bet ween the hoursof 6u.an.and 6 p.m—
seizare. (@) enter upon any land in a cenirolled area in
which he knows or has reason to believe that any
prohibited variety of cottcn has been or is . being
cultivated in contravention of a notification under
section o, sub-szction (1), uproot such cotlon, or cause 1t

to bo uprooted, and seize the cotlon so uprooted ;

(b) enter upon or into any land, bui'ding, ship,
vessel, vehicle or place in a controlled arca, in which he
knows or hasreasonto believe that any variety of stanceaid
cotton mixed with any other variety of standard colton
or any prohibited varizty of cotton, whether mixed with
any varieiy of standard cotton or not, is kept in contre-
vention of a norification under section 3, sub-seciion (1),

. and seize such cotton. | '

. (2) (@) Every officer seizing any cotton under sube
section (1) shall fort hwit h— '

(1) take a sample of the cotton seizaed , separate it
then and there into three equal parts and securely pack
and seal each of them with his seal in the presence of the
occupier or person in charge of the land, building, ship,
vessel, vehicle or place on or in which such scizure was
made and of two witnesses and in case the occupier or
person afore 2id wishes to seal them, they shall also be
sealed withh sseal ; and | ‘

(ii) subject to any rules made under section 15,
send one of the sealed packagesto the Cotton Specialist -
authorized bythe Governmenttoreceiveit,for examination
and report to the Director, retainanot her such package for
his own use and deliver the third sealed package to the
occupier or personaforesaid. B

(b) The officer referred to in clause (a) shall have
discretion cither to entrust the remainder of the seized
cotton to the occupier or person aforesaid or to make
other arrangzments for its safe custody. If the officer
decides ‘o entrust the cotion to the occupier or person .
aforesaid, such occupier or person shall teke charge of
‘the same and shall give an undertaking in writing to pro=
duce the said cotion bzfore any Courl when required to
do so by the said officer. | ,



e 4

T (c) The offlcer referred to in cla o fort b
hole _ S1er T ) In clange

with Make e report of the seizure to the neang) ls&zﬂ_for_fh-
ﬁaying ;:;mdwf;r_)n totrythe cBience f:a:nmizt;:’ inﬁfrﬂe
aa;?cil {xjéwm ?,r;_g'}}z:r’ With particulzrg of such cdti:tfg

ARG furiish o copy of syth rticulers ¢ i
‘peronaforessid. 4o 10 the cocupier or -

5T (3) The opfnion of the Cotton S cfal." d
[ M . . ; t i

in clau_se (@) (ii) of su b-seciion (2), con?:incc; Sjnr:;; ifg -
-ment signed by such officer re A

- Y Su garcing the cotion -
him for examination under {hat clzuse, may be usgeliit ;Os

evidence as to the nature of such cotien, nans
trlal or proceeding nuder ¢hi Act. ’ ¥ 1nquir ¥

(8 Wehe cvenpier or person afereseid refusesto take

charge of the cotton Wher required 1+ o ep ckuse (B) of
sub-section 2 or to give the undertaking referred 1o in

that clause or faifs to preduce the cotion before the Court

when required, he shall be guilty of an offence under t his S
Act and shall be punishable with fine which mey extegd = - 0
‘to twice the value of such cotton, | .~

9. (1) Every owner, occupier or person in charge of Duty of owner,

1y land, building, ship, vessel, vehicle or place in a cont. 9Cubier or

.rolled arca shall give all reasonable facilities to the Oﬂicerfgﬁgm i -

LS et . e . -Caarge tg give .

authorized under section 8, sub-section (1), to Inspect such facilities for = .-

land, building, ship, vessel, vehicle or place. : inspection by .0 .
R S | . officer,

- (2) Whoever contravenes_the provisions of sub-
section (1) shall be punishable with fiae which may extend
to twenty rupees. . T

. Sy
oLt

AR U

10, No pi‘osecut'ion‘ under ;his Act or any rule made Previous -
thereunder shall be instituted without the previous sanction ;argggc"u‘}i gg’
of the Director. SR osecution.

S

-1, No offence punishable under this Act or any rule Cognizance
de thereunder shall be inquired-into or tried by any °f offences.
yiirt inferior to thatof a * Presidency Magistrate or g ..
tate of the second-class, . ST

ing to clauses (5) and (¢) of sub-section (3) of section 3

¢ of Criminal Procedure,.1973 (Central Act 2 of 1974);;

einto force on the 15t April 1974, anyreference to a Magist<

the'second class shall be construed as a reference to o Judic al

rate of the second class and any'reference to a Presidency
téshall be construed as a reference to a Metropolitan Megists

. o Lot SR -
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- acting under gyancy of any of the provisions of this Act or any rule
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Offences 12, Whete a person committing any offence punishable -
by corpora- under this Act or any rule made thereunder is a company,
tions, et¢: o an association or body of persons, whether incorporated -
- or not, the director, manager, secretary, agent or other
prmc:.de officer managing the affairs of such company, -
association or body shall be desmed to be guilty of such

offence.

Prolection  13. No suit, prosecution or other legal proceadmg shall
_ fgf a¢tS be instituted against any person for anything which is in
good_ faith, 1 good faith done or intended ro be done under this Act or .

any rule made thereunder.

Officers 14, Every officer acting or purporting to act in pur-

Act tubﬁg made thereunder shall be deemed to be a public servant
servants, within the meaning of section 21 of the Indian Penal Code

(Central Act XLV of 1860)

Power to- 15, (1) The Goverament may, aftei previous pubhca-
make rules. tion, make rules to carry out the purposes of this Act.

(2) All rules made under this section shall have
eﬁ‘ect as if enacted in this Act.

Repeal of 16. The Madras Cotton Control Act, 1932 (Madras
Act vir Aot VI of 1932), is heéreby repealed.

of 1932_.




